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Customs Appeal No. 85944 of 2016

[Arising out of Order-in-Appeal No. 07 To 16(Gr.VA)/2016(IJNCH) Appeal-II dated
04.01.2016 passed by the Commissioner of Customs (Appeals-1I), JNCH, Nhava
Sheva, Zone-II.]

Commissioner of Customs ... Appellant
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(i) Customs Appeal No. 85945/2016 (M/s. Lava
International Ltd.); (ii) Customs Appeal No. 85946/2016 (M/s.
Lava International Ltd.); (iii)Customs Appeal No. 85947/2016
(M/s. Lava International Ltd.); (iv) Customs Appeal No.
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85953/2016 (M/s. Lava International Ltd.)
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PER: BENCH
Both sides are present.
2. Both sides are of the view that since order passed by the

Commissioner (Appeals) has been implemented by the Department by
way of re-assessment and subsequent refund sanctioning order, these
appeals, challenging legality of the said order of the Commissioner

(Appeals), have all become infructuous.

3. Taking note of the submissions and after going through the copy
of both the re-assessment as well as refund sanctioning order, we are
of the view that these appeals have become infructuous and therefore,

all these appeals are dismissed.

(Dictated & pronounced in the open Court)

(Dr. Suvendu Kumar Pati)
Member (Judicial)

(M.M. Parthiban)
Member (Technical)

Prasad



